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INTRODUCTION 

I. the Chairman. Committee on the Welfare of Scheduled Cutes and 
Scheduled Tribes having been authorised by the Committee to lubmit the 
Report on their behalf. present this Forty-Second Report (Tenth Lot 
Sabha) on Reservation for and Employment of Scheduled Cutes and 
Scheduled Tribes in Oil and Natural Ga.~ Corporation Limited. 

2. The Committee took evidence of the representatives of tbe Ministry 
of Petroleum and Natural Gas and Oil and Natural· Gu Corporation 
limited on 17 November. 1994. The Committee wish to express their 
thank.s to the officers of the Ministry of Petroleum and Natural Gas and 
Oil and Natural Gas Corporatilln limited for placing before the Commit-
ICC material and information the Committee wanted in connection with the 
examination of the subject. 

I 3. The Report was considered and adopted by the Committee on 
13.1.1995. 

I 4. A summary of conclusion~/recommendations contained in the Report 
'S appended. 

I 
NEW DELttI; 

J March, J99S 
Cha;tra, J9J7 (S) 

(v) 

PARAS RAM BHARDWAJ,. 
Chmmuur, 

CommUtu 011 'h~ W~I/are 0/ 
Sch~duled OuI~S Gird 

Sch~dukd Triba. 



CHAPTER I 

INTRODUCTORY 

1.1 The erstwhile Oil and Natural Gas Commission was established by 
an Act of the Parliament on February 1. 1994 in accordance with ONGC 
(Transfer of Undertaking and Repeal) Act. 1993. The Oil and Natural Gas 
Commission Act. 1956 stood repealed and the Commission WIS converted 
into a Company under the Companies Act, 1956. 

1.2 The area of operation of ONGC have been grouped on the basis of 
geographical proximity into 6 regions besides registered office at Delhi and 
Hqrs. at Dehradun. 

Composition of the Board of DIrectors 

1.3 The Composition of the Board of Directors of ONGC is one 
Chairman-cum-Managing Director. 5 Directors in the field of Personnel. 
Technical. Operation. Exploration and Financc and three Part-time 
Directors. One of thc Directors in the field of Personnel belongs to 
Scheduled Caste Community. 

1.4 Thc Committcc have been informed that the posts of Functional 
Dircctors on the Board of ONGC are filled on the recommendations of 
Public Enterprises Selection Board (PESB). The recommendation of the 
PESO is considered in the Ministry and after obtaining the approval of the 
Appointment Committee of the Cabinet (ACC) the candidate is appointed. 
Part-timc Government Directors arc appointed on the Board of ONGC by 
the Ministry of Petroleum and Natural Gas. 

I.S The Committee nnd that besides the CbalrmaD-cum-ManqlDI 
Director. there are five functional Directors and 3 part-time Dlncton Ia the 
Board of Directors of ONGC. The Committee are bappy to DOte lbat at 
present one of the nve functional Directors of ONGC bappeDi' to beloac to 
SC community. The Commit .. , however. are of the view ..... tile 
Government should luue necessary luldellnes 10 lbat In future .... at least 
one penon beIoD&in1 to SCIST community. bavlnl aecnury quWlcatloll, 
should be appointed on lbe Board of Directors of ONGC 10 that die lalerelt 
of SC/ST can be taken care of. 



CHAPTER II 
RECRUITMENT 

RllerYat10DI 
2.1 The Committee have been infonned that the percenta,e of 

I'CIervation made in ONCC is '11 under: 
(i) POit filled by Direct recruitment, by o~n competition. 

(a) IS% for SCS and 7.5% for STs in ,roup 'A' posts. 
Group 'B' is promotional posts. 

(b) Recruitment to posts in Group 'C' it'D' is made on tbe 
100 points Roster laid down by Government of India for each 
State where recruitment is made. 

(c) Reservation for SCIST hll been in force in direct recruitment 
from the year 1959. 

(il) Reservation in promotion for SC at 16J per cent and for ST at 
7i par cent wu mad~ upto 1982. Thereifter aU the eliJible employees are 
bci. considered for promotion to next hi,her ,rade after puttin, in 
ce .... in years of service irrespective of the number of vacancies. This 
powth oriented promotion policy is on the lines of time-bound promotions 
IdIeme u provided by BPE. 
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2.3 From the statement of staff strength furnished to the Committee, it 
has been observed that as on 1.1.93 out of 5949 employees in Group 'A', 
the number of SCS and STs were 788 and 260 respectively; the shortfall 
being 1.8% and 3.2%. The reasons for this shortfall are stated to be non-
availability of adequate number of SC/ST candidates and greater-degree of 
mobility (Turnover) of SC/ST employees as compared to general category. 
It was also stated that repeated attempts were made for recruitment under 
Special Recruitment Drivcto reduce the b'cklog. 

2.4 As regards Group 'B' posts (which is stated to be promotional post) 
the shortfalls of SCs and STs were 5.4% and 4.8% respectively. 
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• Conceulons/Relaxalions 

2.6 It has been stated that in recruitment the following concessions! 
relaxations are liven to SC/ST candidates in ONOC: 

(i) Age relaxation as laid down by the Government of India from time 
to time (i.t. 5 years at present). 

(ii) Exemption from payment of prescribed fees for application. 

(iii) RaillBus fare for attending written test/interviews. 

(iv) Relaxation upto 10% is given to S.c/ST candidates at the time of 
screening of application and for determining to call candidatel for 
written test. 

(v) Relaxation upto 10"0 is given to SC/ST candidates in qualifying 
the written examination .and deciding to call them for interview. 

(vi) General candidates arc required to secure a minimum of 60% in 
the inteniiews whereas SC/ST candidates are required to secure 
only 500/0 in the interview. 

(vii) Separate interview and assessment by relaxed standards is made 
for SCIST candidates. 

2.7 Tile Committee are unhappy to note that al oa 1.1.1993 the 
perc:ealap of Ihortfall In Croup • A' for SCI aad ST. was 1.1% aDd 3.2% 
respectively and la Group 'B' posts the correspondJlII percentaae of 
shorttaUI was S .• aad •.• respectively. The Committee are abo dI..--d to 
note that Instead of clnrinl the earlier backlOl, the ONGC faW to ft1I up 
evea tbe current reserved vacancies. 

The plea of ONCC oa aODoavailabUlty of adequate Dumber of SCIST 
candidates II hardly convlnclnl. The Committee obIerve lbat there ... I8c:k 
of serious efforts oa the put of ONGC to recruit adequate number eI SCI 
ST penons to flU-up tbe shortfall. The Commillee, therefore, ......... t 
vlaorous drorll .Iiould be made by the Corpontloa to ftnd IUllabie SCIST 
candidatea to ·fUl up the shortfall as early as poIIIbIe. 

1.' The Commillee find that various conceuloallrelaxatloal are llvea by 
the Corporation to SCI/STI at the time 01 direct recruitmeat. The 
CflDmlttee would like to dnw atteatloa to the .... tructloal __ by the 
Goverameat of India that II requilite number of SC/ST caadldatea 1ulftUla& 
even the relaud ~dard are aol available to rnl up the vacaades ..... wed 
ror theai, the authorities mould select for appolatmeat tbe belt .... the 
SCI and STI fuUUUaa the minimum educatloaal quiUlcalioa preealbHI for 
the post aad live them ID-servlce tnlalDl wlOalD their OWD aftIce • tIIIIt the 
IIMillot Is wiped out. 



CHAPTER III 
PROMOTION 

3.1. The Committee were informed that there were two methods of 
promtion followed in ONGC. 
(1) Seniority-cum-fitness and (2) MeritlPromotion by selection: 

(i) Under Seniority-cum fitncss promotion all eligible employees arc: 
considered for promotion to next higher grade after putting in 
certain years of service. irrespective of the number of vacancies. 
This is a ,rowth oriented promotion policy on the lines of the time 
bound promotion scheme circulated by BPE. vidr its O.M.No. 61 
27185-BPE (SCIST Cell) doted 29.6.87. This system of promotions 
is applicable in Group-A from E-1 to E-4 levels and Group B. C 
and D. 

(ii) Merit Criteria (Promotion by selection): The merit promotions arc 
made on selection basi!; (promotion by selection) for ptomotion to 
all levels in Group A. Under These promotions the eli,ible 
candidates arc called for inteview for selection. 

3.2 The Committee were informed that while considering SCIST 
employees for promotion under merit criteria they are UlCucd with 
relaxed standards. 

3.3 When the Committee enquired about the relaxationslconccllions 
given to SC and ST employees while considering them for promotion 
under 'Merit Criteria'. they were informed in a post evidence reply that:-

(i) Employees belon,ing to SCIST category arc assessed with relaxed 
standards for selection at 40"10 llf marks in interview u a.ainst 
60"10 marks for general candidates. 

(ii) Management has given a relaxation of 1.S marks in the cut off 
marks to SCIST employees vis-a-vis ,eneral candidates from 
Executive 1 grade to Exccutivc 2 grade (80 marks for SCIST 
employees as a,ainst 81.5 marks for ,eneral ~ndidatea). 

3.4 Asked to state whether time-bound promotions which are being 
implemented in ONGC is in accordance with the Government instructions, 
the representative of ONGC stated during evidenqe:-

"Yes Sir. it is in accordance with the Government of India instructions 
issued on 29th June, 1987." 

3.5 The Committee pointed out thai it has been stated by ONGC that 
reservation in promotion for SC at 16.213 percent and for ST at 7.112 
percent wu made uplo 1982. Thereafter all the elilible employees arc 

7 
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being considered for promotion to next higher grade after putting in 
certain years of service irrespective of the number of vacancies. However. 
the growth-oriented promotion policy which is on the lines of time-bound 
promotions was issued in 1987. It is implied that from 1982 to 1987 no 
reservation facility in promotion was provided to SCs and STs in ONGC. 

:\.6. As regards the reservations in promotion to SCs and STs vis-a-vis 
time bound promotions in ONG(, the representative of ONGC stated 
during evidence that;-

" Wo arc adopting a policy which is more leberal than that is 
provided in the Constituion. As per the reservation policy (earlier 
one) in promotion all SCiST candidates in the lone of consideration 
cannot be promoted due to limitation of vacancies where as under 
the career Growth Scheme of ONGC all of them will get promotion 
unless anyone of them is found unfit for promotion." 

3.7 The Committee pointed oul thaI if SCIST candidates were eligible 
for promotion they were under nobody's obligation and reservation means 
they have to be accommodated in view of their social. political and 
economic background. It is the Constitution which is more important than 
the Government instructions. 

In this connection the witness c1aborated:-
"Government of India has instructed to ONGC to follow Career 

\ Growth Policy (akin to time bound promotion system) as per their 
instruction during 1987. Howcver. the point raised by the Hon'ble 
Member will be re-examined." 

3.8 The Committee enquired whether any complaint was received by the 
Management from SCIST Employees Association regarding discrimination 
while giving promotion under merit criteria method. It was informed that 
grievances were recei",ed from SCIST employees. both individually as well 
as through their Association regarding non-selection dispite being covered 
under the lone of vacancies merit criteria (from E2 to E3 and E3 to E4). 

3.9 When asked whether Annual C. Rs. of all employees including SCsi 
STs were taken into account while considering for promotion to next 
higher grade, the witness replied in affirmative. 

3.10 On being asked whether adverse ACR remarks were being properly 
communicated to SCIST employees who were denied promotion on this 
account. the Committee were informed that adverse remarks in ACR were 
being communicated except in Class III and Class IV posts unless 
approved by the Regional Directors and in the case of Executive by the 
Executives. This system was being followed to minimize the chanp of 
discriminatory writting of ACRs of SCIST employees by the Reporting! 
Reviewing officers. 

3.11 The Committee note dlat there are two metbCNIs et .............. Ia 
ONce (I) Senlorlty-cum-fttaeu (time-bound) ud (0) Merft Crilerla 



(promotion by selection). The Commillee allo nole lhal In ONGC lor 
promolions under senlority-cum-Otness (lime-bound) promotions 1Cbeme, DO 
relaxatlon/conce.ions is envlsapd lor SCslSTI. WhUe coaslclerlna lhe SCI 
ST empioyftS lor promotion under 'Merit Crllerla' lhey are bowever, 
as~sed with relaxed slandards. The Committee ftnd lbal menatlon In 
promotion lor SCs and STs at the percenta. of 16.113 and 7.112 
respectively was made upto 1982. The senlorlly-cum-fttnesl (time-bound) 
scheme 01 promotion is slated to hllve h~n introduced In ONGC frOID June, 
1987. But nolhlnl has been mentioned ahoul reservallon belween the period 
from 1983 to 1987 (May). The Commillee take a serious view 01 this lapte 
on the part of Ihe Minislry and ONCC. 

The Committee regret to note that there Is no relaxation In the quallfylnl 
period of service for SCslSTs under seniority-cum-fttnesl (time-bound) 
method. Consequently SC/sT employfts are deprived 01 lhe benefits of 
reservations under this promotion criteria. The Commillee, therefore, 
recommend Ihat the Mlnlslry of Petroleum and Natural Gal should 
provided reservation to SCslSTs In promotion both under the time-bound 
(seniorlty-cum-ftlness) polley and merit criteria by relaxinl the quallfylnl 
period of service in ONCC. 
3.12 The Commillee have observed thllt the Manaaemenl 01 ONGC bas 
received complaints from the SC/ST employftS Assoelatlon about 
discrlminalion with SCs/STs while making promotion on merit crUeria. 
They have been informed Ihat Annual Conftdentlal Reports of aU employees 
inrluding SC/sT are taken inlo account while livlnl them promotions. But 
the Committee are surprised to ftnd that adverse remarks In ACRI are not 
beinK ('ommunlcated to SC/sT elRpl()y~s of Ciasl III lind Clul IV posts 
unless approved by the Regional Directors and in case of Execulive polts, 
by the concerned Execulives. The Committee recommend thaI- keeplna In 
view the fact that ACRs are taken into IIccount lor promotion, the adverse 
remarks should invariably be communicated to the Sc/sT employees In 
ONCC, even without approval hy the Regional Directors/concerned 
Executives. 



CHAPTER IV 
ROSTERS 

4.1. The Committee were i,pformed that the rosten were beiD, 
maintained in ONGC for direct recruitment since 1973. However, thc 
rosters for promotion were not maintained as no reservation was provided 
in promotions due to time bound promotion scheme bein, followed in 
ONGC. 

4.2 When asked how often the rosters were inspected by the Uaison 
Officers in the Ministry durin, the last three years, it wu lIated that the 
Liaison Officer of the Ministry had not been able to inspect the fCIC~tioa 
rosters of ONGC. However in post evidence information it was stated that 
Liaison Officer of the Ministry had inspected thc rosters durin, 1994 at 
two Regions i.t!. BRBC. Bombay on 9.12.1994 and SRBC. Madras on 
10.12.1994. 

4.3 During the course of evidence when asked to state whether any 
irregularities were found in the maintenance of rosters. the witn~1I 
replied:-

.. Sir. by and large. the rosters are maintained properly. There are, of 
course. some shortcomings which I have pointed out in the Report. 
As soon as I completed the inspection. I had sent my Report to the 
Chairman of the Company for taking remedial action. Generally, 
the rosters arc maintained in a proper way." 

Tralnlnc Abroad 
4.4 On a query about the number of employees sent for trainin, abroad 

and SCslSTs among them during the la~t three years. the Committee were 
informed that the details of sucb employees were as under:-

Year 

1991-92 
1992-93 
1993-94 

Total No. of persons 

8 
19 
43 

Sc/sT 

1 
2 
7 

4.5 As regards the basis of sending persons abroad for specialised 
training it was stated that the employees were selected on the basis of their 
qualifications, expertise in the line and the suitability of the employee to 
assimilate the training and to utilise it for the 'benefit of the or,anisation. 
In the cases where new equipment were purchased/new tec:h~logy was 
adopted. the employees who were to operate the equipmcntltec:hnoJoay 
after installation were sclcctedlearmarkcdlidcntifted for trainin, abroad. 

10 



11 

4.6 The Committee enquired whether any complaints were received from 
SCIST Employees Association in regard to candidates scnt abroad for 
train in,. if JO. the details thereof. In reply it was Slated that the SCIST 
Association had been pointing out that adequate representation was not 

,. bein, ,iven to SCIST employees while sendin, the employees for trainin, 
abroad. The Management informed the Association that since criteria for 
sclection for training abroad was based on a number of facton. the 
suitable employees were bein, scnt. The trend of SCIST employees' 
representation was however increasing and they were makin, efforts to 
achieve better representation of SCIST employees keeping in view the 
spirit of the guidelines of the Government of India. 

Complaint Grievances 

4.7 The Committee were informed that the grievances of SCIST were 
examined at various levels and remedial action taken as per the elistin, 
rulcs of the Corporation. The SCIST Cell at HeadquarteR. Dehradun 
maintains a register of complaints of SCIST employees. Duringlut 3 yean 
(1991-93) 122 complaints were recorded in an. 

The Committee desired to know about the nature of complainu. In 
reply. it wu stated that the complaints mainly pertain to promotions and 

• transfen. 
C.I The Committee have been InrormeDd that rosters an beiDa 

maintained In ONGC ror direct recruitment since 1973. They ha .. allo beea 
Wormed that rosten ror promotion are not maintained u DO reservation II 
provided In promotions. The Committee have noted that the Llalsoa OIl1cer 
or the Ministry has not Inspected the reservation rosten ., ONGC. However 
ID • post evidence Inrormation the Ministry have stated that Ualsoa OIl1cer 

.,... lithe Ministry hu Inspected the rosters durlnl 1994 at two realons ... view 
01"" Committee'. recommendation vide pan 3.11 abo .. that reservatloa 
III ... be provided ror promotion •• The Committee ncoauDeDd thaa NIlen 
...... be properly............ ID ONGC botla lor ncndbanl .. 
pnIIDotloaa .Dd abe lime should be perlodk:aI.y Inspected b, abe ........ 
0fIIcer 01 the Mlnlltry In future. 

4.' Tbt Committee ba .. been Inrormed that 'urlal the ,ean 1"1. 1"2 
.d 1"3 the aumber or penons HIlt abroad ror tnlnlq were I. It .... 43 
.. t of whlda ahe SCIST penons were 1. 1 .... 7 respectlYel,. 11Ie 
tOlDmltlee DOte that tbe SClST AuoclaUoa bad been poIna.. ... .... . 
~"Ie ....-.. doa In DOl beIq liven to SCIST • ..,.. .... Ie 
it ..... abe -iiJo,.. lor 1nI ............... TIlt Com ..... , ....., ... . 
hcOIDlDeDd tha ......... a_her 01 SCIST pel'lOlll ......... lie ... 
abro.t lor special'" inial., In ,. ...... 
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4.10 The Commillee note tbat the pvanees or SCIST employ .. are 
examined at varlou. levels and remedial action taken u per die eJllldal 
rules or the Corporation. II hal a..en slated that dllrlna tbe Ia .. tllne yean, 
III complalntl were recorded la ONGC. The Commillee are dlstreaed to 
nole that 80% or the complaints are perlalnlnl to 'promotions' and the 
remalnlnl to 'transren'. The Commillee recommend Ibat ONGC lhould 
take corrective mealUres 10 tbat the complaint. or SClST candidates are 
reduced to the minimum especially In respect or 'promotion.' and 
'transrers' . 

NEW DEUII; 
23 March, 1995 

2 Cha;lra, 1917(S) 

PARAS RAM B .... ARDWAJ. 
Cha;muJn, 

Commitltt on Iht WtlftJrt of 
Schtduled Castes and Scheduled Tribes. 



APPENDIX 
(Vidr Para 4 of Introduction) 

(Summary of COllc/IHion.fIRrcomm('ndulion.f contQinrd in Iltr Rrporl) 

SI. 
No. 

2 

3 

Para 
No. of 
the 
Report 

2 

2.7 

2.8 

Recommendation 

3 

The Committee find that besides the Chairman-cum-
Managing Director. there arc five functional Directors and 
3 part-time Directors in the Board of Directors of 
ONGC. The Committee arc happy to note that at prescnt 
one of the five functional Directors of ONGC happens to 
belong to SC community. The Committee however. are of 
the view .hat the Government should issue .neeessary 
guidelines' so that in future also at leut one penon 
belonging to SC'IST community having necessary 
qualification, should be appointed on the Board of 
Directors of ONGC' so that the interest of SC/ST can be 
taken careof. 

The Committee arc unhappy to note that as on 1.1.1993 
the percentage of shortfall in Group 'A' for SCs and STs 
was 1.8% and 3.2% perspectively and in Group 'B' posts 
the corresponding percentage of shortfalls was 5.4 and 4.8 
respectively. The Committee are also distressed to note 
that instead of clearing the earlier backlog, the ONGC 
failed to fill-up even the current reserved vacancies. 

The plea of ONGC of non-availability of adequate 
number of SCIST candidates is hardly convincing. The 
Committee observe thaI there was lack of serious efforts 
on the part of ONGC to recruit adequate number of SCI 
ST persons to fill-up the shortfall. The Committee, 
therefore, urge that vigorous efforts should be made by the 
Corporation to find suitable SCIST candidates to fill-up 
the shortfall 81 early as possible. 

The Committee find that various c~ssion&lreluations 
are given by the Corporation to SClI'STs at the time of 
direct recruitment. The Committee would like to 
draw attention to the instructions issueel by the 
Government of India that if requisite number 01 SCIST 
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candidates fulfilling even the relaxed standard arc not 
available to fill-up the vacancies reserved for them, the 
authorities should select for appointment the best among 
Jhe SCs and. STs fulfilling the minimum educational 
qualification prcscribcd for the post and give them in-
service training within their own office so that the backlog 
is wiped out. 

4 3.11 The Committee note that there are two methods of 
promotions in ONGC (i) Seniority-cum-fitness (time-
bound) and (ii) Merit Criteria (promotion by selection). 
The Committee also note that in ONGC for promotions 
under seniority-cum-fitness (time-bound) promotions 
scheme, no relaxationlconcession!i is envisaged for SCsi 
STs. While considering the SCIST employees for 
promotion under 'Merit Criteria' they are however, 
aSliessed with relaxed standards. The Commillee find that 
reservation in promotion for SCs and STs at the 
percentage of 16.213 and 7.112 respectively was made upto 
1982. The seniority-cum·fitncss (time-bound) scheme of 
promotion is stated to have been introduced in ONGC 
from June, 1987. But nothing has been mentioned about 
reservation between the period from 1983 to 1987 (May). 
The Committee take a serious view of this lapse on the 
part of the Ministry and ONGC. The Committee regret to 
note that there is no relaxation in the qualifying period of 
service for SCsiSTs under seniority-cum-fitness (time-
bound) method. Consequently SCIST employees are 
deprived, of the benefits of reservation under this 
promotion criteria. The Commillee, therefore, recommend 
that the Ministry of Petroleum and Natural Gas should 
provide reservation to SCslSTs in promotion both under 
the time-bound (seniority-cum-fitness) policy and merit 
criteria by relaxing the qualifying period of service in ONGC. 

S 3.12 The Committee have observed that the Management of 
ONGC has received complaints from the SCIST 
employees Association about discrimination with SCslSTs 
while making promotion on merit criteria. They have been 
informed that Annual Confidential Repons of all 
employees including SCIST arc taken into account while 
giving them promotions. But the Committee are surprised 
to find that adverse remarks in ACRs are not bcine 
communicated to SCIST employees of Class III and Class 
IV posts unless approved by the Regional Directors and in 
case of Executive posts. by the concerned Executives. The 
Commitree recommend that keeping in view tlult fact that 



1 2 

15 

3 

ACRs are taken into account for promOlion, tbe adverse 
remarks should invariably be communicated to the ~T 
employees in ONGC. even without approval by ttie 
Regional Directors/concerned Executives. 

6 4.8 The Committee have been informe,d tbat rosters are 
being maintained in ONGC for direct, recruitment since 
1973. Tbey have also been informed that rosters for 
promotion are not maintained as no reservation _pto-
vided in promotions. The Committee have noted that the 
Liaison Officer of the Ministry has nOi inspected the 
reservation rosters of ONGC. However in a post evidence 
information the Ministry has stated thal Liaison OffICer of 
the Ministry has inspected the rosters'during 1994 at two 
regions. In view of Committee's recommendation vidt para 
3.11 above that reservation should be ptovided for promo-
tions, The Committee recommend that rosters should be 
properly maintained in ONGC both for recruitment and 
promotions and the same should be periodically inspected 
by the Liaison Officer of the Ministry in future. 

7 4.9 The Committee have been informed that during the 
years 1991, 1992 and 1993 the number of persons sent 
abroad for training were 8. 19 and 43 out of which the 
SOST ptrsons were 1. 2 and 7 respectively. The Commit-
tee note that the SOST Association had been pointin, out 
that adequate representation is not beina' liven io SOST 
employees while sending the employees for training 
abroad. The Committee. therefore. recommend that ade-
quate number of SOST persons should also be sent abroad 
for specialised training in future. 

8 4.10 The Committee note that the grievances of SCIST 
employees are examined at various levels and remedial 
action taken as Per ihe existing rules of the Corporation. It 
has been stated that during the last three yean, 122 
complaints were recorded in ONGC. The Committee are 
distressed to note that 80% of the complaints are 
penaining to 'promotions' and the remaininl to 'transfen'. 
The Committee recommend that ONGC should take 
corrective measures so that the COfIIplainls of SCIST 
candidates are reduced to the minimum cspeciallr in 
respect of 'promotions' and 'tranlfen'. 
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